FAR D UDIILANU LAY EhaoAb e & st ¢ e
CUSTOMS, EXCISE & SERVICE TAN APPELLATE TRIBUNAL
38,MG Marg Civil Lipes,(ld Red Building, Allahabad-211001
Regional Branch, Allahabad
Daied: 28/69/2036

Te "

Appellant as per address in table below

Respondens as per address in table below

Final Order No. A/70899-704904/201 6-SMIBR] dated 19492016

I am directed 1o transmit herewith a certified copy of order passed by the Tribuznal under section 35-C(3) of the
Central Excise apd Salt Act, 1944,

Asstt, Rt-.gi:\'{rm'
Application Appeal Name and Address of Appeliant
E0RZ008 g, GLSUGAR & INDUS. LT,
SEOHARA,DISTT. BUNGR.

2 Ef2214,2215,2262,2266,2341/3008 11 67, STIGARE INDES,
LEEy
SEOHARA,BIINOR

Name and Address of
Respondent

CLCE MEERUT 1T

OPP. SAHEED PARK (NEAR

ASHOK KI LAT) DELHI ROAD,

MEERUT (UP)

[

Ciher Appellants snd Respondents as per Annexure
Capy To
dAdvocatelsy / Consultan(s):

Kamaljeer Singh

J-144, PATEL NAGAR -1,
GHAZIALALY,

UTTAR PRADISH

& Bar Association, CESTAT, Alizhabad

6 I¥rector Publications, Customs, Excise. LP. Estate, Delhi

7 Mi/s Centax Publications Pvi. Lid,, 1512-8, Blishun Pitamah Marg, New Delhi-2

§ Company Law lstitute of India Py, Lid, Mo.2 (old n0.36), Vaithyaran: Street, §. Magar, Chennal-17
9 Faxmann Alied Service Pyt Lid,, 5932, Now Roltak Road, MNew Paellt 110005

10 LAWCRUN Advisors Pyt Lid,, LAW House, 1-8, Sectar-10, Faridabad 121003 (Faryanu)
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11 Taxindiatmline.com Pei. L, 2nd Floor, Vasant Arcade, Vasant Kunj, Mow IDelhi - 110070

vl Drodossiona) Services Pyt Lud, 108, Bverest Block, Aditya Enclave, Hyderabad — 38

13 The ICFAT socieny, 33, Nagarjuna Hill,Puniagutta Hyderabad.-500082

ng P, licE.({:ncmﬂnagemcmimlia.com‘},i?‘i'-'--1Ei,lst Floor,Cross River Mal,CBD
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;e IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLA T i,

TRIBUNAL
RLGIO\AL BENCH : ALLATIABAD
COURT No. X

APPEAL Nos. E/2214, 2215, 2262, 2266, 2341/2008 & 168/2009-EX{IIB]
(Arising  out  of Orders-in-Appeal  Nos,  J01-CE/MRT-IL0E  daed
29/08/2008, 100-CE/MRT-II/08 dated 28/08/2008 & 110-CE/MRT-1I/08
dafed 29/09/2008 passed by Commissioner of Central Excise & Cusioms
{Appeals), Meerut-11)

For approval and signature:

Hon'ble Mr. Anil Choudhdu Member (}’mhu‘u)

1. Whether Press Repc:tu may be allowed to see No
the Order for publication as per Rule 27 of the
CESTAT (Procedure) Rules, 19827

e

2. Whether it wouid be released under Rule 27 of | Ye
the CESTAT (Procedure) Rules, 1982 for

pubtication in any authoritative report or not?

3. Whether their Lo;dshms wish to see the fair copy' Seen

of the order?

4, Whether order is to be circulated to the ! Yes

Department Authorities?

Comunuissioner of Central Excise, Meerut-11 {
(In Appeal Nos 2/2262, 2266 & 2341/2008)
M/s Upper Ganges Sugar & Induastries Lid.
(In Appeal Nos FE/2214, 2215/2008 & 168/2009) Appelianis
Vs,
Commissioner of Central Exeise, Meerut-11
(In Appeal Nos.J2/2214, 22153/2008 & 168/2009)
M/s U.G. Sugar & Industries Lid.
{In Appeal Nos.}ilfzzﬁé, 2266 & 234172008} Respondents

Shri D.K. Deb, Assistant Cammissioner {AR].
Shri B, Kumar Iyer, Supdt (AR) for the Revenue
Shri Kamal Jeet Singh, Advooate, Tor the Assessee




COR S

Hon'ble Mr. Anil Choudhary, Member (Tudicial}

Date of Hearing : 19/09/2010
Date of Decision. 19/09/2016
FINAL ORDER NOs. 708 49 702,24 /2016

Per: Anil Choudhary

Heard the parties.

7 The jssue involved in these appeals is allowablity of

Cenval, credit on itemns of iron & steels etc., utilized in

fabrication of structural and supporting structures, have
been decided in favour of assessee by Hon’ble Madras High
Court in the case of India Cement Lid. 2015-TIOL-650-HC-

MAD-CX. The issue of allowability on welding electrodes is
Q s Lhes /J\

. . s e iR miee - , .
decided in favour of appellant in their appeal Nos, 2741 &
2742 /2007,

3. Accordingly, appeals of appellunt-asscssee are allowed

Appeals filed by Revenue

with consequential henefit, if any.

e dismissed.
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(Dictated in Court)
(ANIL CHOUDHARY)
MEMBER (JUDICIAL}
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